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to Matter of Urgent

Public' Importance
that was being prepared by the Naga
hostiles for us?

Shri Swaran Singh: I am sorry that
By using this expression, we give them
the type of authority or feeling which
probably th&y also do not claim. We
should never use expressions like
diplomacy when we are dealing with
our own people. It will be wrong to
make any such suggestion. We might
feel unhappy about various things
that they have said. But if we are
quite clear about the stand that we
take, we need not be unnecessarily
irritated if others pitch their demands
2' a high note. We can take note of
it and can hold our own. Let ug not
.be irritated about small things. About
the various points mentioned by the
hon, Lady Member, they did raise
those points, but ultimately they did
not press them. For instance, Mr.
Shilu Ao is there in our team. We
do not accept any international autho-
rity of any type. So, let ug not try
really to argue for th&8m and create
a feeling in the country which is
certainly not countenanced by the
‘Government.
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the Table

Some hon. Members rose—

Mr. Speaker: Hon, Members know
that only those who have signed the
notice are alloweg to put questions.

12.11 hrs.
RE. CALLING ATTENTION NOTICE
(Query)
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PAPERS LAID ON THE TABLE

 NOTIFICATIONS UNDER ALL INDIA SEm-

VICES ACT AND SALARIES AND ALLOW-
ANCES OF MINISTERS ACT

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): I
beg to lay on the Table a copy each
of the following Notiflcations:—

(i) GS.R. No. 1322 dateqd the 19th
September, 1964 making cer-



